pITEM NO.10 COURT NO.9 SECTION

XVIA

SUPREME COURT OF INDIA

RECORD OF PROCEEDINGS

TRANSFER PETITION (CIVIL.) NO(s). 618 OF 2003

RANI Petitioner
(s)
VERSUS
NARESH CHOKHANI Respondent
(s)

(With appln(s) for stay,c/delay in filing counter affidavit,correction
of typographical error)

(For final disposal)

WITH T.P.(CRL) NO. 289 of 2003
(With appln(s) for exemption from filing O.T.,stay,c/delay in filing
counter affidavit)

(For final disposal)

T.P.(C) NO. 682 of 2003
(With appln(s) for stay)

(For final disposal)



Date: 19/10/2005 These Petitions were called on for hearing today.

CORAM :
HON’BLE MR. JUSTICE B.P. SINGH

HON’BLE MR. JUSTICE S.B. SINHA

For Petitioner(s) Mr. A.K.Chitale, Sr.Adv.

Mr. Niraj Sharma,Adv.

For Respondent(s)

Mr. Shivaji M. Jadhav,Adv.

UPON hearing counsel the Court made the following

ORDER

It is stated before us that the Family Court has not been

able to dispose of the application filed by the petitioner for

setting aside the ex-parte order since the respondent does not

appear, nor is he represented by advocate before the Family Court.

In such a situation the Court is not powerless to dispose of the

application, even in the absence of the respondent after due



notice. However, in the facts and circumstances of the case, let

the matters be placed for hearing on 25th November, 2005.

(SUKHBIR PAUL KAUR) (VIJAY DHAWAN)

COURT MASTER COURT MASTER



